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Bhopal the 22nd December 2017

F A3- 37/ 2014/1/V (160 ): Whereas, the State Government considers that the following
amendment in the Madhya Pradesh Vat Rules, 2006 should be made at once without previous
publication in the official Gazatte; - :

Now, therefore, in exercise of the powers conferred by Section 71 of the Madhya Pradesh
Vat Act, 2002 (No. 20 of 2002), the State Governement, hereby, makes the followmg amendment
in the Madhya Pradesh Vat Rules, 2006 namely- ' ~

-AMENDMENTA

_ In the said rules, for dause (c) of sub rule (2) of rule, 36, the followmg clause shall be
substitued :- T

"(c) Ifheis liable to pay tax ordinarily of rupees 6 25 crores per quarter or above, or rupees
twenty five crores per annum or above, shall pay-

(1) except for month of march, an amount equal to actual amount of tax payable by him for
the every month of ayear on or before the 6th of the next month

2 the actual amount of tax payable for the first 25 days of the month of march of a year on
~ or before the 30th Match of the year and the balance of the amount ‘of tax due from him
of the rest of the month on or before 6th of the next mon R

] 2 This nohﬁcatxon shall be effectrve from Q— 7" 17’1 19"'

g : ' By order and in the name of Governor of Madhya Pradesh,
ARUN PARMAR, Dy. Secy.
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